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No. O.A. 1437 of 2016 Date of order: 13.3.2019
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

Present : _ Hon’ble Ms. Bidisha Banerjee, Judicial Member
' Hon'ble Dr. Nandita Chatterjee, Administrative Member
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For the Applicant ; Mr. R.K. Jaiswal, Counsel
For the Respondents : Mr. B.P. Manna, Counsel
ORDER(Oral - .

- Per_ Dr.:Nandita Chatterjee, Administraiive Member:

The instant Original Application has been filed under Section 19 of the
Administrative Tribunals Act, 1985 seeking the following relief:-

“(0 A dec!aratlon that the Lapphcant 4065 P possess certificates meeting the essential
prescribed qualification’ for appomtmen;g aid Group =”C;posts of Semi-Skilled Grade
as per employment notlflé‘atiqn sfu i ver-nment of i"ﬁdla Ministry of Defence,
indian Ordnance Factones Metal”&’s ctory‘ﬁsha re — 743444,

(n An order%‘lrec ing the respondents for giving appountfniengt:%% :applicant to the
said Group, ‘posts of Seml-SkﬂIe, b er said empi&'ment n ﬁcatlon issued
by Govemm' e'nf*bf India, M|n1§7( of De enc indi ~Ordnance Factories,” etal & Steel

Factory, Ish8pore — 743; ﬁ"\%‘ ‘% . F #“&

(ll;) ;gggts incidental:to and; arlsmgr olit 6 ‘this app |cattoﬁ A
L , " o

LOr orders ‘a‘\thg -g:“tﬁﬂmems fit by way; of m§ulding

Heggg boftz Id. Co?-hs%;%rglx ‘ 2 %200 doc on f_ﬁfcor,i.- _
Thetapplicant’s su ,‘__.Vlssionsﬁas:',artr-ua bd throudhThis Ld. Cou sel IS that

gﬁe‘h?! posts of"Seml Skilled

b{'
in pursﬁfa‘m:!e to a notifica '1_'on'fo,rf"f ﬁlli(hg:' PY

3(1\, Mny other orde
; rehefs

Gradé'.from Ex-Serviceme fin Vario sxirade S, the ab 'piican't’*had particip’ated in
the selectlon proceés;u Th\%llcant however, hadﬁ; ot beehip?g d |n£the select
| o

list on the?"‘groundé{hafr he did not"possessvany N?tlonal Apprentlce Certificate

ER R
(NAC)National Trade Cerfficate (NTC")iussued by NS;{,P”K

%,
According to the*applicant the=ess @“‘ﬁﬁ:allf cation of the candidate for

- ks ”

e 4
recruitment-to the said posts is governed by the Ordnance Factory Group C and

Group D Industrial Post Recruitment Rules, 1994, notified vide SRO 185 dated
1.11.1994, which calls for “NCVT certificate in the relevant tradé, failing Which-by
ITI or equivalent diploma/certificate holders” and that Note 10 under the SRO 185
stipulates that the question whether a qualification is equivalent to the prescribed

qualification in Column 8 of the schedule is to be decided by the Ordnance

Factory Board. Further, the Dy. Director General's (Trg'.) letter of March, 2013
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states that for employment purposes, all States and Central Government
Departments shall treat the certiﬁcates issued by the respective ‘depar'fments of
Army, Air Force and Navy under the Provision of the said letter at»par with the
certificates issued by NCVT/NCTVT. |

Hence beihg dissatisfied with the arbitrary action and or inaction on the
part of the respondent authorities by not including name of the app!icent in the
select list for appointment to Group — ‘C’ post of Semi-Skilled Grade as per
employment notification, the applicant ‘h‘aS"approached the Tribunal.

Ld. Counsel for’ the apphcant ﬁfuftheg sﬂbﬁr_n_its ,that the applucant would be

'si,gé

.r‘*:g,‘LL‘l. _‘ l{ r“ s

fairly satisfied if he vls“’*glven an opportunity to* prefer a “‘comprehensuve
|"1. iG]
i TR N

representatlon cltm documents curcu[a’rs as welluas uducua‘l pronouncements in
! J f
: g

Jhonty mayiabe d??e@cted to

,{l‘w ll-ri;_’% Y

:‘ R
d|Spose ofahls representatlon Il’ha“tl ’ff’ ‘-&. -

' * d,—r:f'-—»--s,
d1rected to be made i m accordanc’é’r,'

ek =
r(..n.. I].JT',_-,J_;'.'.'“

& .
5. § Hence without entenng"m g‘ti} qtfer and withgzh% co‘p:sent
e ?:

S f

s

k.\"'
) _,-.ﬂ =y

of the parties, we ,Lherebyh accord illbé;tty ,Ito heﬂ.appllcant to pefer a

nr-

' =4 1":'“_}% i .Hy #"E ‘Q-“"n l“" %
comprehensnve %r;s‘non citing documents ah{ “ﬁiﬁl l‘épr nouncements in

f wh g g

aq*pe‘r:od &%hgie weeks from dat%m}erecespt 9{"’$hls order.

The competent respondent" authorklty.:; U?OI’IJ;FECEipt“ of su uch regg,r,esentatlon will
Wb omet E 8 WED I;‘_u"
dispose of the samer.wnhm'"a:.penod of six weeksdﬁ‘g‘r aftef“in accordance with

T N e, e -—.»91-— o

B = i
law and communicate the e’c13|on Jn. the,,jormefa feaso ned and speaking order

his support w1th1n

forthwith to the applicant.
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7. With these directions, the O.A. is disposed of. No costs.
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(Dr. Nandita Chatterjee) (Bidisha Banerjee)
Administrative Member Judicial Member
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